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New Dalhi: this the JN “day of Januscy, 1897,
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HON'BLE MR, 5. R.ANIZE MeABra(a),
HON fBLE DR.A.VEDAVALLI mMmMBER(D).

Musharaff ali,
s/o shri pley ali,
Fo Mohe Bagh Gulab Rei,
5’36 ra E‘"‘Eb F}de 8 €S § ¥ 4 E ﬁp;}lﬁ Egé"ﬁﬂi%
{3y Adwecate: Shri 8.8,Raual)e.
Y pots

Union of India,

through the Genazrsl Manager,

Northem mMiluweyHeadguertere,

Govte of Indiay

Rarcda House,

Neow Pelhio.

2.The Divle Railway Monager,
Northern Rallway,

m&%2 Hab ads
3. Theg Loco Foremen,
Loeo Shed 5 Northern Rzilusy,
Moradebad,. sces s ABSPON dents,

(8y ndweats: shei K.K.prtsll,
JUDCMEN T
BY HON'BLE MR, S, R ADIGE,MEMBER(A) o

Applicant secks 2 direction o ihs

rsspondents to comply with the orders of the
Revisionary authority dated 23, ?ﬁi‘ﬁ{_i‘?gﬁgggggaésg
applicant a8 on duty with effget from that date, tiil
he ie allowed to join duty with full pay and

allowan ces,

2. Shortly stated, ths spplicant was Adlem (S end
from service in exereise of the poLErE confarcsd

= ke : " « § -

2y Rule 14 of disciplinary & sppesl Rules, 1968

on the charge that he wil Pully obs tructed the passace

£

of a train by nlosking ths track ond causing
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disrup tion of train services, applicant®s sppeal
was rejected vide vrd er dated 19.12,%1, Tharawon
he filed a revision petition, wpon which the
competent authority ( G.M.) set aside the crderof
dismissasl and raduced the punishment % reduction
of pay by ona stzce for a pericd of two years uith
cumulative effect, The compasternt auvthority while
passing the order gn sevision petitlon also decidad
th=t the applicent should be tremsfarred bo “gr@zwﬁ
Division vide order dated 16.7.92 {anoxurs«1 to raplyjas
the resul t of which the spplicant was transfarred to
Faroczepur Dive by compestent autherity vids order

dated 20,7.92{anexure~I1 to roply).

Se Respon dants houever contend in their
reply that the spplicant has not ioinad duty at
Farozegur Division till date.

&, Applicaﬁt hag contended irn his It‘égt‘,lt‘" Jer

that he was not served with sy order trensferring

T

im to Ferozepur Division. Mwring hearing spplilcs

rounsel has ssserted that the spplicant should

Firat he tzken on Auty in Losc shaed, ME(ME Olvislion)

or

hefore He is tramsferred to Farozepur DL wislon,

5e Thae challengs in the 01 was to the nof-
disposal of the applicantis representation dsied
30.11.92 and roninder dated 19.12,92, Thast
represeniation ha? since beer dleposed of by
reducing the punishment of dismissal to reduction
of spplicant’s pay with Airection to cepost for
duty 2t Ferozegur Division. Nothing therefore
survives in the 0a. If the zpplicant i3 =zqorieuwsd
By reSpondentes? ordar transferving him to Ferozepus
nivicion, it constitutes a sep=rste cause of actlon,
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while it is open to the spplleant o challengs

v

separstely through sppropriaste procsedings in

agoordance With 1au,

6. Tha Go stands dispossd of in tems of

paragraph 5 show, No ocoazis,
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